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I, the Cbairmaa of tbe Committee on Private Members' Bills and ReaoIutioDl, 
havi.., been authoriled by the Committee to prescnt the Report on their behalf, 
present this Forty-fint Report. 

2. The Committee met on 15 May, 1995 for-
I. Incorporation of recommendation reprdin, examination of Constitution 

(Amendment) Bill contained in the Fortieth Report of the Committee, 
which was presented to the House on 10 May, 1995 but could not be 
adopted as the sittin, of Lok Sabha for 12 May, 1995 was cancelled. 

II. Classification and allocation of time for discussion of Bills (vide Appendix) 
under clauses (b) and (c) of Rule 294(1) of tbe Rules 'of Procedure. 

Iacorporatloa fIll'llCGlllllleDldoa reprdlna eumlnalloa fIl Coastlt.tloa (Amead. 
meat) BID coat81aed In the Fortletla Report 

3. The Committee recommend that the recommendation contained in tbeir 
Fortieth Report re,ardin, examination of Constitution (Amendment) Bill, now 
iocIuded in this Report as follows, may be agreed to. 
/' Flndlap of tbe Committee 

exn.e CoDititution (Ameadment) Bill, 1995 (Amendment of articles 101 and 190) 
- by Shri M.V.V.S. Murthy. 

The Bill seeks to amend articles 101 and 190 of the Constitution with a view 
to empowerin. the electors of a constituency to recall their elected representa· 
tiye to the House of the People or to the Lepslative Assembly of a State if 
more than fifty per cent. of sucb eleeton exercise their ri,ht to recall him from 
the House of the People or the Leplatwe Assembly of a State, as tbe cue may 
be. 

After considerin, all aspects of the BiU, the Committee recommend that the 
member may be permitted to move for Ieaye to introduce the Bill. 

C .... ftcatloa and aIloeatloaof time to BIIil 
4. The Committee then considered classifICation and allocation of time to four 

Bills specified in the Appendix. 
S. After CODIicIerinl all aspects of the Bills, the Committee recommend that 

the foIIowin. Bills be placed in cate,ory 'A':-
(1) 11ae Constitution (Scbeduled Tribes) Order (Amendment) BiU, 1995 

(AmeJJdmeIJt of the SdJeduIe) by Sbri Vilas Muttemwar. 
(2) The Safai ICaramcbaris SlDaU Scale Industries Deyelopment Corporation 

Bill, 1995 by Sbri Mill'" Ram Premi. 
(3) The Scheduled Castes and the Scheduled Tribes (Preyention of 

~trocities) Amendment Bill, 1995 (1lJlertioa of new section 9A) by Sbri 
Sureadra Pal Pathak. 
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The Committee further recommend tbat the remainin, BiU be placed in 
catelOfY 'B'. The Committee recommend allocation of time for eac:h of the Bills 
• shown in column S of tbe Appendix . 

• ecoID .......... 

6. The Committee recommend that-
(i) Sbri M.V.V.S. Murthy be permitted to move for leave to introduce bis 

Constitution (Amendment) BiU; and 
(ii) the classification and aUocation of time to Bills by the Committee, U 

shown in tbe Appendix, be agreed to by the House. 

NEWDEUII; 
Mil' 15, 1995 

Vllutlklttl 25, 1917(SaIctl) 

s. MALLIKARJUNAIAH, 
Clttli",uln, 

Comminee 011 Pritltlle Memben' 
Bills 11M RaolllliollS. 



APPENDIX 

51. Name of the BiU and Bill No. eateaorY Time 
No. member-in-charae recom- recom-

~nded mended 

1. The Elec:tropatby System of Medicine 114 of B 2 hours 
(RecopitioD) Bill, 1994 by 1994 
Shrimati ~j Dubey. 

2. 1be Coastitution (Scheduled Tribes) 4 of A 2 hours 
Order (Amendment) BiD, 1995 1995 
(AmeadJDelJt 01 the Schedule) 
by Shri Vii.. Munemwu. 

3. 1be Sa" Karamcharia SmaU Scale 2901 A 2 houn 
Industries Development Corporation 1995 
Bill, 1995 by Shri Man,al Ram 
Premi. 

4. 1be Sc:beduled Castes and the 2801 A 2 houn 
Scheduled Tribes (Prevention of 1995 
Atrocities) Alneadment Bill, 1995 
(Iasenioa 01 new .ectioIJ 9A) 
by Sbri Sureadra Pal Pathak. 
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